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C.P. No. 132/ALD/2017

Shri Sunil Tripathi along with Abhishek Mishra for the petitioner.
Advocate, Shri Arun Saxena for the respondent.

The learned counsel for the respondent proposed to file
maintainability application. However, he is advised to file comprehensive
objection including the maintainability of the petition. He also seeks
waiver of the cost, as he was reportedly engaged two days before. -

We are of the view, such issue may also consider after recelving

the comprehensive reply/ objection to the petition.

The matter be listed on 14 December, 2017.
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